
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDE RABAD 

N.. 309/96 in 

O.A.N..471/94 	 Date of 0rier: 6.8.96 

BET WE EN: 

K.Rame Rae 

AND 

Union of India - Rep. Ity 

General Manager, 
S.E.Rly., Garóen Reich, 
Calcutta - 43. 

Applicant. 

S.E.Rly., Visakhapatnam. 

3. 

Counsel for the Applicant 	 .. Mr.Y.Surahmanyam 

Counsel for the Resp.ndents 	 •0 Mr.V.J3hirnanna 

C ORAM: 

HON'BLE SHRI R.RANGARAJAN L MEMBER (ADMN.) 

ORDER 

X Oral trier as per Hsn'®le Shri R.Rangarajan, Mernl3er(Aimn.) X 

Heari Mr.Y.Su.rahmanyam, learnei counsel -for the 

applicant and Mr.V.Bhimanna, learneE standing c'9unsel for 

the responients. 

he learnet stanâing counsel submittei that a reply 

given t, the applicant •n16.7.96. Hence no further 

direction necessary in this connection. If the applicant 

has net receivet a copy of the reply he may apprtach the 

t~- 



:3: 

0 • A • 471/94, 

Cepy t•:- 

The General Manager, S.E.Railway, union of India, 
rh. Calcutta. 

2. Divisional Railway ns-, 
t'Qailway, visakhapat- nato. 

- - 	
3. One copy to Sri. Y.subrahrnanyam, advocate, CAT, Myth 

-tSri. V.Bhimanna, SC for Rlys, CAT, Hyd. 
5i One copy to Librarye- 

6. 	One spare copy. 	 - - - ---- 
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TYPED BY 	 CHE:KEO BY 
COfIPARED BY 	 A2RO"ED b'r 

. 	 C 

THE CENTRAL RDFiI3TpTpi TRIBJNtI 
HYOERs SD BENCH HYOER 8.40 

THE HONtBLE SHRI R.R-NGA 	JAN: 1i(fr) 

DMTED: 

Ol - 

n 

O.A.Nt 	

7I/4 	

• 

[\D1li TED A:o INTERIfI OIRCTIUNS IS3UTD 

ALL(TED 

ISPCSiD 15 JITHDIRECTI2NS 

OISMI3EO 

DISMIS\SED AS JITHDRWN - 

AS TO COSTS. 
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